In the Central Administrastjve Tribunal .
' Calcutta Bench

MA 251 ef 19008
OA Ne,716 of 1997)
Present : Hentble Mri, D% Purkayastha, Judicial Member

Kalyani Prava Dhar & Anr,

Vs;
vy, Gevernment ef India Press
%o ' g | "
f ~ Fer the Aprlicant : Mri AM: Reychewdhury, ld. Advecate .
Fer the Respondents: Ms. B, Ry, L. Advecate
Heard en : 15.7.98 Date of Qreéer : 15.7,98
ORDER
This applicatien has beeri'filed by the applicant fer setting
. aside the erder of dismisgal fer default passed en 8.6:98 by this
'1§ ' Tribunal stating the greund that nene appeared en behalf ef the
Lo , , | » | |
LA applicant, ld. Advecate Ms., Ray is present en behalf ef the res-

pendénts.ﬁlt is feund that nl@ither the applicant ner his advecate
appeared befere this Tribunal en. last 3 b‘nsecutive dates, Se, the
‘applicatién is dismissed feor default, In the instant applicatien
the applicant did net assien ény reasen fer which neither the appli-
cant.nor his advecate appeared befere this Tribunal en the last 3
eccasiens. ApfliCant”never disclesed any reasen of their nen-
appearance pefere the Tribunal oﬁ 8.6%98 when fhe case was dismissed

for defaults 18. Advecate of the a’ppliCaht submits that he is

sractising in the CLETCIVEITourt Mar Asseciation and en 8.6.5¢

K

Centd.. 0'0.00 see
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“eg

he ceuld net reach the Hon'ble Cuurt in time ‘when the matter was
called feor hearing_. But apphCan’c remalned silent abeut the ether

dates fer which i;he a,pplication has been dismissed fer default,

2, In view of the aforesa'id circumstances, I am of the view that

ne sufficient cause has beend isclesed in the appllcation for setting

aside the dismissal erder passed by this Tribunal. Hewever, 1d,

Advocate of the applicant submits that applicant had filed this

applicatioen fer appeintment en cempassienate greund by the respen-

‘dents, He alse submits that if the application is net restered,

applicant will suffer irreparable less, Inview ef the circumstances‘
Lt onlles [ fontin. 2o, WM(WM
and LA ebjectien by the bz chdrecate & e respondents 'AI

of the view that fu' the interest of justice applicatien can be

restered subject te payment of cest ef .200/- to the respendents’,

Accerdingly, the application is allewed with a dire_ction upen the

spplicant te pay cest ef 5.200/- te the respondents, Accerdingly),

vOriginal_Applicationﬁlé of 1097 is restered after setting aside

the erder of dismissal dated 8.6.,98. ReSpsndents are directed te
file reply in the Original Applicatien within three weeks frcm to-day
as prayed fer by the 1d, Advecate of the reSpondents@
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Purkayastha )
Memberzl :



